<

N THE CENTRAL ADMINISTRAT(IVE TRIBUNAL
- JAIPUR BENCH o :
L Jal.pur this the 18t September 2008 o

ORIGINATION APPLICATION NO 17/2007

CORAM'

HON BLE MR. M. L. CHAUHAN JUDICIAL MEMBER

uN’ E MR. B.L. KHATRI AD.“’.'INIS-RHTI‘\/E P"EP"B

| Prakash Chaugaonkar son of Shri D M. Chauaaonlfar aaed 44 years

L 'resadent of House No. 847 B, Ward No. 42, Tanaji Nagar Gali No. 14,

Bha1anaam ‘Ajmeér and at present workmq as Chief Law Assnstant
.'uf‘uer Sr. uhlSlGﬁGi cngineer (\.OOfdlna'Li'Gl"} nJmer i the office Ol
‘ Divisionat- Rallway Manager North Western Ranway Almer,Dlvismn
Ajmer ' _ Cos A

' APPLICANT

| (Bv Advocate Mr Nand Klshore proxv counsel for Mr Ramesh Chand)

VERSUS
R P Uhion 6f India “through General Manaaer North .'Western
~ Railway Zone, Jaipur.
2.-. Divisional Railway Manager; North ‘Western Raalway, Almer

' D.wsron Ajme, o

....... RESPONDENTS

By.Advocate: (Mr. R.G. Gupta)

ORDER (ORAL) |

The aoohcant has ﬂled thls OA thereby praymg for the followmg

rehefs -

“(i) That after perusal. and considering Annexure A/j1
respondent No. 2 may> be directed that applicant’s
'promotion to the post of Chief Law Assistant scale
Rs.7450-11500 \RSRP) be consider from 28.01.2005

7 instead of 17.10.2005 with. financial benefit as well as
senlontv from 28 1. 2005 wrth all conseauentlal benef“ts



(iiy . Any other order, direction or relief may be passed in
faveour of the humble applicant which may be deemed
flt just and proper under the facts and qrcumstances of

: - the case.
(i) ‘The cost of application be allowed.”

2. Briefly stated facts of the case are that the applicant while‘
workmg on the post of Law Assistant in the oay scale of Rs.6500-
10500/- was granted the pay scale of Rs.7450- 11500/~ for the period ‘
w.e.f. 30.08.2005 to 30.09.2006 consequent to upgradation of the

‘said post to that of Chief Law Assistant The arievance of the applicant .

~ was that the said beneFt should be given to him w.e.f. 28.01. 2005

£ 3O-$ G286 i
instead of 17.10. 2005 as was done m other cases Accordmalv

Respondent no. 1 vude order dated 17.05.2006 (Annexure A/1) held
the appllcant entltled for financial. beneﬁt as well as proforma seniority
w.e.f. 28.01.2005. The grlevance of the applicant is that this order

: has not been ‘implemented bv the respohdents till date. It is on the |

, basrs of these facts; the appllcant has filed this OA therebv praying.for

the aforesaid reliefs.

3. Notice of this application’ was given to the respondents. The

respondents have stated that proforma seniority and financial benefits

~-have not been given to the applicant w.e.f. 28.01.2005 because the

~ work charged post. of Chief Law Assistant in the pay scale of Rs 7450- :

' “\ ‘ 11500/— was not in exustmg on 28.01. .2005. Now the resoondent no. 1

uZ\/P

has clanﬁed that the Droforma seniority and financial beneﬁts on the

post of Chief Law Assistant w.e.f. 28. 01.2005 are being under process

-and the same benefit will be granted to the applicant shortly.

4. We have heard the learned counsel for the part‘ies. We are of the
_view that in view of the stand taken by the respondents, the grievance

of the applicant does not survuves Since the resnondents have not
carry out” the dlrectlons given bv the higher authormes vrde order
dated 17.05.2006° (Annexure A/1), we are of the view that it |s ;a case



-5
where time bound direction be given to the ré_spondents to carry out
the direction as given vide order dated 17.05.2006 (Annexure A/1).
Accordingly, the respondents "are diracted to implement the order
dated 17.05.2006 (Annéxuré A/1) within a period of two months from

the date of receipt of a copy of this order, if hot implemented.

5. With these observations, the OA is disposed of with no order as
to costs.
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